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No one appears for either party,'-'

This , Flis c . Petition has been filed by-the

applicant for uithdraual of the 0 .A . .No'.,251 p/S9 .

He has stated that there is nou a likelihood of

redressal of his griev/ance by the authorities

and in this uieu of the matter- he has prayed .for-

uithdraual of the 0 .A . LJe are satisfied fvrom 'the

contents of the Tiisc. Petition that this is a fit

case in uhich ue should allou the prayer. We,

therefore, order that the 0 .A . .is dismissed "as

uithdraU'n. There uill be no order as to costs.

(B .C. l^athur)
Vice-Chairrrian (A) '

-16 .3.1990, •

(Amltau Bai;ierji)
Chairman

15 .3 .1990. -


